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Foster care scheme for children of prisoners

2223, SHRI HUSAIN DALWAL
KUMARI SELJA:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) which States have adopted the foster care scheme for children of prisoners

based on the Ministry's Model Guidelines for Foster Care, 2015,

(b) number of children who have been given for foster care from prisons in the

last five years, State/UT-wise details;

(c) what efforts have been made by National Commission for Women and
National Commission for Protection of Child Rights in regard to the special needs of

women prisoners and their children; and

(d) how much budget has been allocated to such schemes and how much has

been released in the last three years, the details thereof, year-wise and State-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATT SMRITI
ZUBIN IRANI): (a) and {b) The Ministry of Women and Child Development had issued
the Model Guidelines for Foster Care, 2016 to be adopted/adapted by the States/UTs
as per their requirement. The Model Guidelines were revised in the light of the Juvenile
Justice (Care and Protection) Act, 2015 by the Ministry. These guidelines have added
components of group foster care where a group of unrelated children are placed with
a foster family or under the care of foster care givers in a family like setting who may/
may not be having their own biological children. The primary responsibility of execution
of the Act lies with the State Governments/UT Administrations concerned. No separate
data of children who have been given for {oster care {rom prisons is being maintained

centrally.

(c) As per information provided by the National Commission for Protection of
Child Rights (NCPCR), NCPCR 1s conducting a Sample Study on Education of Women
Prisoners in India. The Ministry of Women and Child Development in collaboration with
National Commission for Women (NCW) conducts visits across the country to assess
the condition of women 1n prison. The NCW has, with the view to improve the facilities

available in custodial homes/prisons, housing women inmates, devised a detailed
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proforma for inspecting prisons. The findings of the inspection are shared with
concerned authorities and are utilized for improving the condition of Jails as also

facilities available in Jails.

{(d) The I T Act is the primary law for children in the country. As per Section
2 {(14) (v1) of the IJ Act, a child who does not have parents and no one 1s willing to
take care of, or whose parents have abandoned or surrendered him is included as a
"child in need of care and protection." The Act provides a security net of service
delivery structures including measures for institutional and non-institutional care to
ensure comprehensive well being of children in distress situations. The primary
responsibility of execution of the Act lies with the States/UTs. The Ministry of Women
and Child Development is implementing a centrally sponsored Child Protection Services
{CPS) Scheme (erstwhile Integrated Child Protection Scheme) for supporting the children
in difficult circumstances.The primary responsibility of implementation of the scheme
lies with the State Governments/UT Administrations. Under the scheme institutional
care 1s provided through Child Care Institutes (CCls), as a rehabilitative measure. The
programmes and activities in Homes inter-alia include age-appropriate education, access
to vocational training, recreation, health care, counselling etc. Under the non-institutional
care component, support is extended for adoption, foster care and sponsorship. Further
CPS also provides for "After care" services after the age of 18 years to help sustain
them during the transition from institutional to independent life. Details of the funds
allocated and released under the CPS scheme to the States during the last three years

is given in the Statement.
Statement

Details of the funds allocated and released under the CPS scheme to the States/
UTs during the last three vears (as on Feb. 2020).

(T 1in crore)

2016-17 2017-18 2018-19
Sl NoName of the State/UT Amount Amount Amount
released released released

1 2 3 4 5

1 Andhra Pradesh 110.74 1469.88 187001




Written Answers fo [12 March, 2020] Unstarred Questions 487

1 2 3 4 5
2 Arunachal Pradesh 5229 643,71 3763
3 Assam 41364 293268 337963
4 Bihar 278792 541.56 262187
3. Chhattisgarh 52777 318197 215101
6. Goa 3633 728.53 1603
7 Gujarat TED.95 59011 225155
8. Haryana 0.00 1858.22 1387.60
9, Himachal Pradesh 234543 183501 134264
10. Jammu and Kashmir 4312 807.43 210694
11. Jharkhand 840.11 171457 148026
12. Karnataka 372080 327245 4022.56
13. Kerala 260.50 1849.45 1263.77
14. Madhya Pradesh 2503.88 326277 205923
15. Maharashtra 227233 60815 315652
16. Manipur 24134 1886.33 386099
17. Meghalaya 2060.33 1846.60 225451
13. Mizoram 194955 1917.51 204228
19. Nagaland 1350.37 1457.45 1787.12
20. Odisha 1089.22 259930 4352.44
21. Punjab 58167 143.24 1244.17
22, Rajasthan 0.00 475230 358472
23. Sikkim 601.18 66276 37925
24. Tamil Nadu 1303937 201312 789514
25 Telangana 195.64 894.32 132923
26. Tripura 676.04 44681 885.77
27. Uttar Pradesh 320719 183067 783439

28 Uttarakhand 15.54 907.57 1344.40
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1 2 3 4 5

29, West Bengal 6763.87 5073.56 237213
30, Andaman and Nicobar Islands 3688 3166 21885
3L Chandigarh 24544 19432 57158
3% Dadra and Nagar Haveli 17759 2482 11.24
33 Daman and Diu 12642 2189 18.42
34 Delhi 978.64 35433 1007.39
35. Lakshadweep 0.00 0.00 0.00
36. Puducherry 826.33 11435 398.43

ToraL 5084797 52469.95 7345170

Funds utilisation under various schemes

$2224. SHRIMATT KANTA KARDANM: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

{a) the details of funds allocated and released under the various schemes for

the development of women during the last five years;
{b) whether the released funds are being properly utilised by Government;
{c) 1l so, the details thereof; and

{d) il not, the reasons therefor and whether Government has ensured the proper

utilisation of the funds?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANTI): (a) The Ministry is implementing two Centrally Sponsored Schemes viz.
Umbrella Integrated Child Development Services (ICDS) and Mission for Protection and
Empowerment of Women. The Budgetary provisions are made sub-scheme wise under
these Umbrella Schemes. The details of funds allocated and released under various

major schemes of Ministry of Women and Child Development for the development of

TOriginal notice of the question was received in Hindi.



